
 

Cr. Case No.5287726/2016 
STATE Vs. KUNAL @KUKAE
FIR No.55 /2012
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 18.11.2020. 

                                                           (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.5291174/2016 
STATE Vs. PRAKASH ETC 
FIR No.337 /2014 
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused [persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 09.11.2020. 

                                                           (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.5292753/2016 
STATE Vs. PRAVEEN JAIN 
FIR No.169 /2008 
PS EOW

30.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 15.09.2020. 

                                                  (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No. 267/2017 
STATE Vs. Rafiq 
FIR No.001306 /2016
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 05.11.20202. 

                                                           (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.4972/2017 
STATE Vs. Savitri Devi 
FIR No.255 /2015 
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 06.11.2020. 

                                                           (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Ct. Case No.4190/2017 
MANJU MANN AND ORS. Vs. BIMLESH

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: None for parties.  

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 10.11.2020. 

                                                 (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.5842/2017
STATE Vs. Umesh
FIR No.133 /2017
PS Alipur

30.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 15.10.2020. 

                                                           (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Ct. Case No. 4259/2018 
RAVINDER PRASAD Vs. VIJAY VERMA

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: None for parties. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 10.11.2020. 

                                                   (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.5134/2018 
STATE Vs. SURAJ @ KAMAL AND OTHERS 
FIR No.16860 /2018
PS Alipur

30.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 22.10.2020

                                                 (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.161/2020 
STATE Vs. RAVI VASHISTH AND ORS 
FIR NO.63 /2019 
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 26.11.2020. 

                                                           (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Ct. Case No.966/2016 
STATE Vs. MOHD. SHAHID ETC. 
FIR No.213 /2009 
PS Crime Branch-Outer

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 26.11.2020. 

                                                                        (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.5284840/2016 
STATE Vs. YOGESH KUMAR GARG @ RAHUL AGGARWAL
FIR No.80 /2011 
PS Crime Branch-Outer

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 18.09.2020. 

                                                           (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.5285254/2016 
STATE Vs. AMJAD MIRJA ETC. 
FIR No.256 /2010 
PS Vijay Vihar

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 19.11.2020. 

                                                                      (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case  No.5287086/2016
STATE Vs. SONU CHAUDHARY 
FIR No.12 /2014 
PS Crime Branch-Outer

30.06.2020

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 As per report of the Ahlmad, the case file is not traceable. Hence,

Ahlmad is directed to trace the file and be put up for further proceedings on

17.09.2020. 

                                                           (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.5292841/2016 
STATE Vs. RAJ KISHORE 
FIR No.619 /2015 
PS Alipur

30.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 07.10.2020. 

                                                                       (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Ct. Case No. 12489/2016 
PARAMJEET KAUR Vs. KARAM SINGH AND ORS 

30.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: None for the complainant. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 16.09.2020. 

                                                           (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case  No.5297721/2016
STATE Vs. Surender 
FIR No.519 /2016
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 02.12.2020. 

                                                                       (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.4791/2017 
STATE Vs. SHIDHARTH @ VIKKY 
FIR No.501 /2015 
PS Alipur

30.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 18.11.2020. 

                                                                        (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.4986/2017 
STATE Vs. Vikash @Vicky 
FIR No.153 /2017 
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 12.10.2020. 

                                                                    (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No. 6118/2017 
STATE Vs. Rohit 
FIR No.61 /2011 
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 29.10.2020. 

                                                           (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.1297/2018 
STATE Vs. TENDER SINGH 
FIR No.544 /2017 
PS Alipur

30.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 14.12.2020. 

                                                                      (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.6456/2018 
STATE Vs. SANTOSH KUMAR AND OTHERS 
FIR No.164 /2018 
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 03.12.2020. 

                                                           (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.116/2019 
STATE Vs. PARAMJEET SINGH 
FIR No.343 /2018 
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 15.12.2020. 

                                                  (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.2366/2019 
STATE Vs. VISHAL KUMAR 
FIR No.554 /2017 
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 13.10.2020. 

                                                     (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.3527/2019 
STATE Vs. NIKHIL@ Kali 
FIR No.184 /2019 
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 26.10.2020. 

                                                   (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case No.5284500/2016 
STATE Vs. DHEERAJ @ PANKAJ 
FIR No.346 /2009 
PS S.P. Badli

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 02.09.2020. 

                                                    (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Ct. Case No.2748/2016 
YOGESH Vs. HOSHIARI DEVI 

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: None for parties. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 08.09.2020. 

                                                     (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Ct. Case No. 3299/2017 
VIJAY BAHADUR SHARMA Vs. CHANDER MOHAN 

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: None for parties. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 09.09.2020. 

                                                  (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Ct. Case No. 875/2017 
MUKESH KUMAR Vs. SANJEEV CHAUHAN 

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: None for parties. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 14.09.2020. 

                                                 (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

Cr. Case 6928/2018 
STATE Vs. MURLI @ RAJU ETC 
420 /2018 
PS Alipur

30.06.2020

Matter was listed for 05.05.2020 and has been adjourned for today
en bloc by orders of Learned District and Sessions Judge, North, Rohini, Delhi
in view of the lockdown and restricted functioning of the court in Delhi.

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them join the proceedings through

Video Conferencing, However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 21.09.2020. 

                                                  (Jasjeet Kaur)
  Chief Metropolitan Magistrate

        North: Rohini: Delhi
 30.06.2020



 

CC No.4320/17
PS : Alipur
Rajender Singh vs. Pankaj Sharma

30.06.2020

Proceedings in the present matter have been conducted through
video conferencing with the consent of the parties.

  This is an application u/s for grant of bail u/s 437 Cr.PC on behalf
of accused applicant Pankaj Sharma.
Present: Ms. Aanchal Budhiraja, Ld. Counsel for complainant.
 Sh. Anil Kumar, Ld. Counsel for applicant/accused. 

 Arguments heard through video conferencing. 

Learned  counsel  for  the  applicant/accused  submits  that  the

applicant/accused  is  in  custody  since  07.03.2020  and  has  already  paid

substantial  amount  of  money to  the complainant  towards settlement  of  the

present  matter.   Learned counsel  for  the  accused  further  submits  that  the

accused  undertakes  to  honour  the  terms  and  conditions  of  settlement

agreement on being enlarged on bail.

 Per  contra,  learned  counsel  for  the  complainant  Ms.  Aanchal

Budhiraja submits that the accused is a habitual  defaulter and after having

entered into a settlement, he had paid a meager sum of Rs.6-7 lacs to the

complainant  out  of  the total  outstanding dues of  Rs.23 lacs approximately.

Learned  counsel  for  the  complainant  further  submits  that  accused  was

previously declared a proclaimed offender and NBWs were issued against the

accused on several occasions during trial of the present matter.  He has further

argued that the complainant is in dire need of money and is a senior citizen

suffering from various health problems.

I have considered the rival submissions of the parties. 

 Keeping in view the nature of offence and the period of custody



 

undergone  by  the  accused,  the  accused  is  admitted  to  bail  on  furnishing

personal bond in the sum of Rs.50,000/- with one surety in the like amount

subject to the conditions that :-

  The accused or family member of the accused shall pay at least a

sum of Rs.2 lacs to the complainant keeping in view the financial crises of the

complainant before the accused is enlarged on bail.   Besides, the accused

shall regularly appear in the Court on the date fixed and shall abide by the

terms and conditions of  settlement  entered into  between the parties  failing

which the complainant shall be at liberty to approach the Court for cancellation

of bail of the accused.  Application disposed of accordingly.

Copy  of  this  order  be  uploaded  on  website  /  be  sent  to  Jail

Superintendent through email id / Whats App number of the counsel for the

applicant. 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  30.06.2020



 

CC No.4321/17
PS : Alipur
Rajender Singh vs. Pankaj Sharma

30.06.2020

Proceedings in the present matter have been conducted through
video conferencing with the consent of the parties.

  This is an application u/s for grant of bail u/s 437 Cr.PC on behalf
of accused applicant Pankaj Sharma.
Present: Ms. Aanchal Budhiraja, Ld. Counsel for complainant.
 Sh. Anil Kumar, Ld. Counsel for applicant/accused. 

 Arguments heard through video conferencing. 

Learned  counsel  for  the  applicant/accused  submits  that  the

applicant/accused  is  in  custody  since  07.03.2020  and  has  already  paid

substantial  amount  of  money to  the complainant  towards settlement  of  the

present  matter.   Learned counsel  for  the  accused  further  submits  that  the

accused  undertakes  to  honour  the  terms  and  conditions  of  settlement

agreement on being enlarged on bail.

 Per  contra,  learned  counsel  for  the  complainant  Ms.  Aanchal

Budhiraja submits that the accused is a habitual  defaulter and after having

entered into a settlement, he had paid a meager sum of Rs.6-7 lacs to the

complainant  out  of  the total  outstanding dues of  Rs.23 lacs approximately.

Learned  counsel  for  the  complainant  further  submits  that  accused  was

previously declared a proclaimed offender and NBWs were issued against the

accused on several occasions during trial of the present matter.  He has further

argued that the complainant is in dire need of money and is a senior citizen

suffering from various health problems.

I have considered the rival submissions of the parties. 

 Keeping in view the nature of offence and the period of custody



 

undergone  by  the  accused,  the  accused  is  admitted  to  bail  on  furnishing

personal bond in the sum of Rs.50,000/- with one surety in the like amount

subject to the conditions that :-

  The accused or family member of the accused shall pay at least a

sum of Rs.2 lacs to the complainant keeping in view the financial crises of the

complainant before the accused is enlarged on bail.   Besides, the accused

shall regularly appear in the Court on the date fixed and shall abide by the

terms and conditions of  settlement  entered into  between the parties  failing

which the complainant shall be at liberty to approach the Court for cancellation

of bail of the accused.  Application disposed of accordingly.

Copy  of  this  order  be  uploaded  on  website  /  be  sent  to  Jail

Superintendent through email id / Whats App number of the counsel for the

applicant. 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  30.06.2020



 

STATE Vs. Sushant Saxena
FIR No.0191/2020
u/s 58 (1) D. Excise Act
PS Alipur

30.06.2020

 Proceedings in the present matter have been conducted through
Video Conferencing. 

 This is an application for release on superdari of vehicle bearing
no. DL5SBT0248 moved by the counsel for the applicant Rekha.

Present: Ld. APP for State.
 Sh. Sachin Kumar, Ld. Counsel for the applicant. 

  Physical appearance / attendance of the parties is dispensed with 

to curtail the spread of pandemic of Covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

 Heard.   As  per  the  report  of  IO,  the  vehicle  bearing  no.

DL5SBT0248 has been seized for its use and involvement in supply of illicit

liquor in contravention of the provision of sections 33(1)A/58D of Delhi Excise

Act and the court of Magistrate has no power to release a vehicle seized under

Delhi Excise Act. The application accordingly stands dismissed with liberty to

move  an  application  before  the  competent  authority,  that  is,  Excise

Commissioner of Delhi. 

  Copy of this order be uploaded on website / be sent to the email id

/ Whats App number of the counsel for the applicant. 

                                                            (Jasjeet Kaur)
       Chief Metropolitan Magistrate

            North: Rohini: Delhi
           30.06.2020



 

STATE Vs. Jaswinder Singh
FIR No.240/2019
u/s 406/420/467/468/471/34/120B IPC 
PS Crime Branch

30.06.2020

 Proceedings in the present matter have been conducted through
Video Conferencing. 

 This  is  an  application  for  regular  bail  on  behalf  of
applicant/accused Jaswinder Singh.

Present: Ld. APP for State.
 Sh. Suresh Tomar, Ld. Counsel for the applicant/accused. 

  Physical appearance / attendance of the parties is dispensed with 

to curtail the spread of pandemic of Covid-19. 

 Perused the reply filed by the IO through Mail/Whatsapp. 

 Ld.  Counsel  for  the  applicant/accused submits  to  withdraw the

present application stating that they have already moved application before the

Ld.  Sessions  Court  for  grant  of  bail  of  the  present  applicant/accused.

Accordingly, the present application is dismissed as withdrawn.

  Copy of this order be uploaded on website / be sent to the email id

/ Whats App number of the counsel for the applicant. 

                                                            (Jasjeet Kaur)
       Chief Metropolitan Magistrate

            North: Rohini: Delhi
           30.06.2020



 

FIR No. 271/2020
u/S : 279/304A
PS : Alipur
State Vs. Unknown

30.06.2020

Proceedings in the present matter have been conducted through video conferencing

with the consent of the parties.

This is an application moved on behalf applicant/registered owner, namely, Suleman

seeking release of vehicle, that is, DL11SU6281  on superdari.

Present: Ld. APP for State.

Sh. Jitendra Singh, Ld. Counsel for applicant.

 Physical appearance/attendance of the parties is dispensed with to curtail the

spread of pandemic of COVID-19,

 Perused the reply filed by the IO through mail/whatsapp.  No objection has

been raised in the report for releasing the case property in question.  It is reported that the

vehicle in  question is  not  required for  the purpose of  investigation and purpose shall  be

served to keep the vehicle in malkhana.

 Therefore,  the  vehicle  in  question  be  released  to  the  applicant/registered

owner subject to furnishing superdarinama after verification.  The applicant/registered owner

of registered owner shall join the investigation as and when directed so and shall inform the

court any address which she may change during the course of time.

 IO/SHO  is  directed  to  take  photographs  and  to  ensure  that  a  detailed

panchnama of the case property is also prepared before such release.  IO/SHO is further

directed to obtain signature of  the applicant  as well  as complainant  on the back side of

photographs.  IO/SHO is  directed  to  release the vehicle  in  question  subject  to  furnishing

superdarinama  as  ordered  above  and  verification.   All  the  documents  shall  be  filed  by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website/ be sent to the e-mail ID/ Whatsapp

number of the counsel for applicant.  

 (JASJEET KAUR) 
           CMM (NORTH): ROHINI / 30.06.2020



 

FIR No. 197/2020
u/S : 188 IPC
PS : Alipur 
State Vs. Naresh

30.06.2020

Fresh charge sheet filed. It be checked and registered.

Present: Ld. APP for State.

Accused Naresh is stated to be chargesheeted being without arrest 
but not present today.

File perused.

A perusal of the charge sheet reveals that the material available on
record is prima facie sufficient to proceed against the accused for the
alleged commission of offence punishable under section 188 IPC. Ac-
cordingly I take cognizance of the said offence u/s 190 of Cr.PC.

 Issue summons to the accused through IO returnable on 
07.10.2020.
 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 30.06.2020



 

FIR No. 201/2020
u/S : 188 IPC
PS : Alipur 
State Vs. Mahender Singh etc.

30.06.2020

Fresh charge sheet filed. It be checked and registered.

Present: Ld. APP for State.

Accused Mahender Singh and Deepu Singh are stated to be 
chargesheeted being without arrest but not present today.

File perused.

A perusal of the charge sheet reveals that the material available on
record is prima facie sufficient to proceed against both the accused
persons for the alleged commission of offence punishable under sec-
tion  188 IPC. Accordingly I take cognizance of the said offence u/s
188 IPC.

 Issue summons to both the accused persons through IO return-
able on 07.10.2020.
 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 30.06.2020



 

FIR No. 95/2020
u/S : 188 IPC
PS : Alipur 
State Vs. Jitender Kumar

30.06.2020

Fresh charge sheet filed. It be checked and registered.

Present: Ld. APP for State.

Accused Jitender Kumar is stated to be chargesheeted being without 
arrest but not present today.

File perused.

A perusal of the charge sheet reveals that the material available on
record is prima facie sufficient to proceed against the accused for the
alleged commission of offence punishable under section 188 IPC. Ac-
cordingly, I take cognizance of the said offence u/s 188 IPC.

 Issue summons to the accused through IO returnable on 
07.10.2020.
 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 30.06.2020



 

FIR No. 179/2020
u/S : 188 IPC
PS : Alipur 
State Vs. Shivji Rai

30.06.2020

Fresh charge sheet filed. It be checked and registered.

Present: Ld. APP for State.

Accused Shivji Rai is stated to be chargesheeted being without arrest
but not present today.

File perused.

A perusal of the charge sheet reveals that the material available on
record is prima facie sufficient to proceed against the accused for the
alleged commission of offence punishable under section 188 IPC. Ac-
cordingly I take cognizance of the said offence u/s 188 IPC.

 Issue summons to the accused through IO returnable on 
07.10.2020.
 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 30.06.2020



 

FIR No. 273/2019
u/S : 33/58 Delhi Excise Act
PS : Alipur 
State Vs. Mukesh etc.

30.06.2020

Fresh charge sheet filed. It be checked and registered.

Present: Ld. APP for State.

Accused Mukesh is stated to be on court bail but not present today.
Accused Azad is stated to be chargesheeted being without arrest but
not present today.

File perused.

A perusal of the charge sheet reveals that the material available on
record is prima facie sufficient to proceed against the accused for the
alleged commission of offence punishable under section 33/58 Delhi
Excise  Act. Accordingly  I  take  cognizance  of  the  said  offence  u/s
33/58 Delhi Excise Act.

 Issue summons to the accused persons notice to their sureties 
through IO returnable on 08.10.2020.
 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 30.06.2020



 

FIR No. 175/2017
u/S : 63/65 Copyright Act
PS : Bawana
State Vs. Deepak Mahajan

30.06.2020

Fresh charge sheet filed. It be checked and registered.

Present: Ld. APP for State.

Accused Deepak Mahajan is stated to be on police bail but not 
present today.

File perused.

List for consideration on 03.09.2020.
 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 30.06.2020



 

STATE Vs. Sumit Aggarwal 
FIR No.384/2019
u/s 420/406/34 IPC
PS Alipur

30.06.2020
 Proceedings  in  the  present  matter  have  been  conducted    

through Video Conferencing with the consent of the parties. 

  This is  an  application  U/s  437  Cr.P.C  for  grant  of  bail  filed  
on behalf of accused, namely, Sumit Aggarwal. 

Present: Ld. APP for State.

 Sh. Rajneesh Kumar, Ld. Counsel for the accused Sumit 

Aggarwal.

 Sh. Madhusudan Bhyana, Ld. Counsel for the complainant.

Arguments heard. Record perused.

 Learned counsel for the accused submits that the accused has

been falsely implicated in the present matter and the accused had become a

Director in M/s Troy Milling & Solar Energy Pvt. Ltd.  on 02.04.2018 whereas

the Director of the complainant company, namely, Raj Kumar was introduced

to the other Directors of the accused company in 2017.  It has been further

argued in defence of the accused that accused  No.4  Rishabh Kapoor had

met Sh. Raj Kumar, Director of the complainant company in October, 2017 and

had allured him to enter into a business deal with the accused company by

making misleading statements.   It  has been thus argued in defence of  the

accused that  accused/applicant  Sumit  Aggarwal  had no  role  to  play  in  the

alleged transaction and criminal  prosecution cannot  be initiated against  the

accused by affixing vicarious liability upon him merely on account of being a

Director  in  the  accused  company.   Learned  defence  counsel  has  further

argued that accused has been admitted to bail in connected FIR No.385/19 of

PS Alipur by the Hon'ble High Court of Delhi vide order dated 22.06.2020 in 



 

:2:

bail application No.1157/20.   It has been further submitted that the accused is

in JC since 29.01.2020 and the investigation qua the applicant/accused has

already  been  completed.  With  these  submissions,  learned  counsel  for  the

accused prays that the accused may be admitted to bail. 

Per  contra,  learned  counsel  for  the  complainant  has  strongly

opposed the bail application stating that although Sh. Raj Kumar, the Director

of  the  complainant  company  had  met  accused  No.4  Rishabh  Kapoor  in

October,  2017,  however,  the  business agreement  between the  parties  was

entered into on 05.05.2018 after accused Sumit Aggarwal had become one of

the Directors in the accused company, and thereafter, various payments were

made in the account of the alleged company with effect from 15.05.2018 and

the  details  of  the  payments  made  by  the  complainant  to  the  accused

persons/accused company have been disclosed by the learned counsel  for

complainant as follows:

 a) Rs.1.5 lacs on 15.05.2018

 b) Rs.7 lacs on 16.07.2018

 c) Rs.6 lacs on 19.07.2018

 d) Rs.5 lacs on 23.07.2018

 Learned  counsel  for  the  complainant  has  further  argued  that  the

applicant/accused was an active Director in the accused company and had

allured  the  complainant  to  deposit  the  above  mentioned  amounts  in  the

account of the accused company.  Learned counsel for the complainant has

further argued that accused no.4 Rishabh Kapoor had obtained interim bail

from  the  learned  Court  of  Sessions  on  the  basis  of  a  compromise  deed

whereby he had undertaken to pay a sum of Rs.20 lacs to the complainant on

or  before  17.07.2020  whereas  the  present  accused  is  one  of  the  main

beneficiaries of the cheated amount but has failed to refund the cheated 



 

:3:

amount to the complainant.  He has further argued that the complainant has

already  taken  steps  for  moving  an  application  seeking  cancellation  of  bail

granted  to  the  accused  by  Hon'ble  High  Court  of  Delhi  in  FIR  No.385/19.

Besides,  learned  counsel  for  the  complainant  has  further  argued  that

accused/applicant  is  a  Director  in  3-4  similar  other  companies  which  are

dishonestly inducing business entrepreneurs and companies to invest money

in bogus projects.  

I have considered the rival submissions of the parties and perused

the police report as well as the chargesheet.  A perusal of the same reveals

that the present matter pertains to cheating of a sum of Rs.32.05 lacs and the

accused persons had allured the complainant on the false pretext of making

the  complainant  company  an  authorised  dealer  of  the  accused  company,

namely, Troy Milling and Solar Energy Pvt. Ltd. by showing fake documents

and making a false promise to the complainant to the effect that the accused

company  was  likely  to  set  up  solar  plants  in  various  parts  of  the  country.

Besides,  it  has  been  correctly  argued  by  the  learned  counsel  for  the

complainant  that  all  monetary  transactions  between  the  parties  had  taken

place  after  the  present  accused  had  become  a  Director  in  the  accused

company and the said monetary transactions had commenced with effect from

15.05.2018.  In the FIR No.385/19 in which Hon'ble High Court of Delhi had

granted  bail  to  the  present  accused,  the  alleged  monetary  transactions

between the parties had taken place in the from of cash transactions whereas

the entire cheated amount in the present matter has been transferred into the

bank accounts of the accused company and accused persons.   Moreover, the

present  accused has  not  refunded any  part  of  the  cheated  amount  to  the

complainant till date.  Accordingly, no ground is made out for grant of bail to

the applicant/accused at the present stage when most of the cheated amount 
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is yet to be recovered.

Keeping in view the facts and circumstances of the case, the court

is of opinion that the applicant / accused if released on bail may try to influence

the complainant. Also, investigation is at preliminary stage and accused is a

habitual  offender,  involved  in  two  other  criminal  cases  of  similar  nature.

Further, keeping in view the nature of allegations and the fact that releasing

the applicant / accused at this stage is certainly going to shatter the faith of the

complainant  in  the justice dispensation system,  the court  is  not  inclined to

grant bail  to the accused at  this stage. Hence,  the present bail  application

stands dismissed.

 Copy of this order be uploaded on website / be sent to the email id

/ Whats App number of the counsel for the applicant. 

                                                             (Jasjeet Kaur)
        Chief Metropolitan Magistrate

            North: Rohini: Delhi
            30.06.2020



 

STATE Vs. Unknown
FIR No.271/2020
u/s 279/304A IPC 
PS Alipur

30.06.2020

 Proceedings in the present matter have been conducted through
Video Conferencing. 

 This is an application for status report on behalf of complainant/
applicant Manjeet Kaur.

Present: Ld. APP for State.
 Sh. Virendra Singh, Ld. Counsel for the applicant. 

  Physical appearance / attendance of the parties is dispensed with 

to curtail the spread of pandemic of Covid-19. 

 Perused the reply filed by the IO through Mail/Whatsapp. 

 In view of the reply filed by the IO, let notice be issued to the ACP

concerned to file report on 20.07.2020.

  Copy of this order be uploaded on website / be sent to the email id

/ Whats App number of the counsel for the applicant. 

                                                            (Jasjeet Kaur)
       Chief Metropolitan Magistrate

            North: Rohini: Delhi
           30.06.2020



 

FIR No.0257/2020
u/S : 279/338 IPC
PS : Alipur
State Vs. Unknown

30.06.2020

Proceedings in the present matter have been conducted through video conferencing

with the consent of the parties.

This is an application moved on behalf applicant/registered owner, namely, Suresh

Kumar seeking release of vehicle, that is, DL1PC8999 of DTC on superdari.

Present: Ld. APP for State.

Sh. Goyal Vinkle, Ld. Counsel for applicant.

 Physical appearance/attendance of the parties is dispensed with to curtail the

spread of pandemic of COVID-19,

 Perused the reply filed by the IO through mail/whatsapp.  No objection has

been raised in the report for releasing the case property in question.  It is reported that the

vehicle in  question is  not  required for  the purpose of  investigation and purpose shall  be

served to keep the vehicle in malkhana.

 Therefore,  the  vehicle  in  question  be  released  to  the  applicant/registered

owner subject to furnishing superdarinama after verification.  The applicant/registered owner

of registered owner shall join the investigation as and when directed so and shall inform the

court any address which he may change during the course of time.

 IO/SHO  is  directed  to  take  photographs  and  to  ensure  that  a  detailed

panchnama of the case property is also prepared before such release.  IO/SHO is further

directed to obtain signature of  the applicant  as well  as complainant  on the back side of

photographs.  IO/SHO is  directed  to  release the vehicle  in  question  subject  to  furnishing

superdarinama  as  ordered  above  and  verification.   All  the  documents  shall  be  filed  by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website/ be sent to the e-mail ID/ Whatsapp

number of the counsel for applicant.  

 (JASJEET KAUR) 
           CMM (NORTH): ROHINI / 30.06.2020


